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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
(Exercising powers of Bar Council under Section 58 of the Advocates

SeScSe

AT JAMMU
Act, 1961)

PROVISIONAL
ENROLLMENT

NOTIFICATION

36 39- = of 2025/RG/LP Dated :a_ /1 2/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Anushree Raina
D/O Anil Raina
R/O House No. 102, Lane No. 1, Anand Vihar, Patta Bohri, Talab Tillo,
Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been :ered under

serial No.JK-1254-2025 in the roll of Advocate maintained by this !gistry

The renewal/extension of provisional licence/enrollment must be

sought before the date of expirv unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed bba Hu
Registrar Ad

/1 2/1025No: 1 giG}#- Jq /RG/LP Dated: o

Copy
1

2
3.

forwarded to the: -
Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Anushree Raina, Advocate

. .. ... for information and necessary action.

4
5.

6.

7

Assistaqt Registrar
(L.P Se£tion

\,a
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + Ve

PROVISIONAL
ENROLLMENT

NOTIFICATION

363 bT ,f2025/RG/LP Dated:4 /12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Aditi Khajuria
D/O Shambhu Nath
R/O Chak Murar, P.O Palli, Tehsil Bishnah, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

!red undercharacter and antecedents from CID. His/her name has been

serial No.JK-1255-2025 in the roll of Advocate maintained by this listry

must beThe renewal/extension of provisional licence/enrollm'

unless the absolute/final enrollment as ansought before the date of expi
Advocate is ordered there before

By Order

Registrar Admjnistration

~...,a;.-*.„,.,.,..,., .„....q„„,.';{H.'"'T
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
(,PC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aditi Khajuria, Advocate

for information and necessary action.

4
5

6

7

':/
AssislanAAegistrar

(L.P Sqjion)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

leSeSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

363 ' t , ,f 2025/RG/LP Dated :ll /12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Aina Sharma
D/O Vinod Sudan

R/O Ward No.3, Lamberi, Tehsil Nowshera, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1256-202 S in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order r\\,
(Syed Mujtaba Hussain)
Registrar Ad istration

\rANo:aS\\&-q©f 2025/RG/LP Dated: a q /12/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aina Sharma, Advocate

. ..... for information and necessary action.

4
5.

6.

7.

_(,it;WiT„
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: - Bt> 38 , of 2025/RG/LP Dated :a_ /12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Mr. Arjun Gandotra
S/O Sandeep Gandotra
R/O House No. 51-P A/B Gandhi Nagar, Tehsil Bahu, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1257-202 S in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed Mujtaba Hussain)
Registrar Admirlistration

No;mA3of 2025/RG/LP Dated : 0 q it 2/2025 \a &
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Arjun Gandotra, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

„_ks;„rar

Fe“E
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ 36399 ,f2025/RG/LP Dated:W /1 2/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Mr. Govind Singh Miyan
S/O Subhash Chander
R/O Hottar Ward No. 2, Tehsil Billawar, District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-1258-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expirv unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed Muj3taba Hussain)

Registrar Admin)qtration

No: 1 (1 S _blof 2025/RG/LP Dated: OU /1 2/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association , Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Govind Singh Miyan, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

a
1/A

AssistaAt-Rbb,istrar
(L.P SectLon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeRge

PROVISIONAL
ENROL ;NT

NOTIFICATION

No: 36 q & b of 2025/RG/LP Dated : a_ /1 2/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Garima Sharma
D/O Koushal Kumar Sharma

R/O Kashmiri Basti , Brij Nagar Miran-Sahib, Tehsil R. S Pura, District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1259-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expirv unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed Mujtaba Hussain)
Registrar Admi9i,stration

N,; 7el£}-/7,f 2025/RG/LP D,t,d: OCd /12/2025 P' al
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Garima Sharma, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

A„i,tZtagist rar
(L.P See

\'/A\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ScIeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: a)£LLI z of 2025/RG/LP Dated :W_ /1 2/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Arshjot Kour
D/O Pritam Singh
R/O Ward No. 6, Chatha Mill , Chatha Jagir, Tehsil Hakal, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1260-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed Mujtaba Hussain)

R'g”,!y.Ad''T';t'’t""
No:Ulnwf 2025/RG/LP Dated: D y /12/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for infol
also keeping record of the same.
Ms. Arshjot Kour, Advocate

. .. ... for information and necessary action .

4
5.

6. lation and

7.

Assis kstrar
n)

\J.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Se gcSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 36 qj ,- of 2025/RG/LP Dated :W_ /1 2/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Ifra Zamir
D/O Zamir Ahmed
R/O Chakka, Tehsil Bhaderwah, District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK- 1261-2025 in the roll of Advocate maintained by this Registry

The renewal/extension of provisional licence/enrollment must
unless the absolute/final enrollment as ansought before the date of expi

Advocate is ordered there before

By Order

Registr?r Admjnistration

No: lri'78-M 2025/RG/LP Dated: o V a2/2025 \r ' (L
Copy
1

2
3.

forwarded to the: -
Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ifra ZIamir, Advocate

. ..... for information and necessary action.

4
5.

6.

7

Assist; rar
(L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeqeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„- B 6 qq - ,f 2025/RG/LP Dated:a /12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Mr. Kheem Chand
S/O Vishwa Nath
R/O Chakka Kundi, Tehsil Rajgarh, District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-1262-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed Mujtaba Hussain)
Registr?r AdIl#pistration

No: lgT86- nof 2025/RG/LP Dated: a? it 2/2025 V' Cb

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association. Ramban
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Kheem Chand, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

Assist
(L.P Sef
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeScSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: p 36 qq - ,f 2025/RG/LP Dated :n’_ /1 2/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Lubna Parvaz
D/O Parvaz Irshad
R/O Chamalwas, Tehsil Banihal, District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1263-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

rsought before the date of expir'

Advocate is ordered there before

By Order

(Syed Nfujtaba ussain
Registrar Ad istration

/f 2/20259
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President. District Court Bar Association. Ramban
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Lubna Parvaz, Advocate

. .. ... for information and necessary action.

No:lC\ qb -bl)f 2025/RG/LP Dated: 0

4
5.

6.-

7.

Ng/
Assisthnt Registrar

\Jt'’;'j'")
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSq

NOTIFICATION

of 2025/RG/LP Dated :a_ /1 2/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Meghna Singh
D/O Sheesh PaI Singh
R/O Bissi Kalakote Near M.S Bissi Kalakote, Tehsil Alyah, District Reasi

has been admitted and enrolled as an Advocate on the rolls of Jammu

Kashmir Bar Council provisionally for a period of one year from the date of

subject to the verification of educationalissuance of this notification

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-1264-2025 in the roll of Advocate maintained by this Registry

The renewal/extension of provisional licence/enrollment must be

unless the absolute/final enrollment as ansought before the date of expi

and

Advocate is ordered there before

By Order

(Sye1

Registrar AdIl#nistration

N,.'UM?f 2025/RG/LP D,t,d:6 q /12/2025 V' (cl
Copy
1

2
3.

forwarded to the: -
Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Meghna Singh, Advocate

. .. ... for information and necessary action .

4

5.

6.

7.

Q
;r

Assisiant Registrar

,JLT;“F’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeScSc

PRO
EN

NOTIFICATION

No: 36 qA > of 2025/RG/LP Dated :W_ /12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Megha Chouhan
D/O Parbhat Singh
R/O Baira Near Govt. Girls Middle School Bhorthain, Tehsil Dhanni,
District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1265-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

souaht before the date of exDirv unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed M\u. Iba Hussain)
Registrar\ Adm itration

No:tUof 2025/RG/LP Dated: o y /12/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President. District Court Bar Association , Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Megha Chouhan, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

A s : ’ar
e

vi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Seq: St

PROVISIONAL
ENROLL] ,NT

NOTIFICATION

Dated :a_ /12/2025

that vide High Court Order Dated 25.11.2025

No: 3647 of 2025/RG/LP

It is hereby notified

Ms. Nidhi Kaith
D/O Puran Chand
R/O MartI Village Halqa, Chak Jaffer, Tehsil Halqa, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-1266-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expirv unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Sye'
Registrar_ AdmiAistrationq=x"'"TNo: -aLb6f 2025/RG/LP Dated: a q /12/2025 n' - W/

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nidhi Kaith, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

Assist: !gistrar
(L.P SEction)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

See Se

PRO
E

NOTIFICATION

No: a Dated :W_ /1 2/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Pooja Gupta
D/O Jay Parkash
R/O Upper Belicharana, House No. 363/7, Tehsil Satwari, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1267-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed Mujtaba Hussain)
Registrar Administration

No:'-1{Maof 2025/RG/LP Dated: o y /12/2025 Vh' t
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Pooja Gupta, Advocate

. ..... for information and necessary action.

4
5.

6.

7.

AssistJ ilt 1 lgt ,trar
n)(L.P Sectio
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeScSe

PROVI
ENRO

NOTIFICATION

N„ 36 qq, ,f2025/RG/LP Dated : B_ /12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Mr. Rahib Hussain
S/O Mohammad Ayoub
R/O Pullaie Tilogra P.O Jakyas, Tehsil Chilli Pingal, District Dod

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-1268-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed Md Aba Hussain)
Registrar AdmiRistration

No.-7£z3,-.aff 2025/RG/LP D,t,d, Ot/ /12/2025 \J' @

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Bar Association , Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rahib Hussain, Advocate

. .. ... for information and necessary action .

4
5.

6.

7.

6
Assist'an lstrar

Se
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSc

PROVISIONAL
ENROLLMENT

NOTIFICATION
_, D.(n,. _____.___ __

Dated:aq /12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Mr. Satyam
S/O Ashok Kumar
R/O House No. 514 Sarwal Near Shiv Mandir, Ward No. 18, Tehsil & District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-1269-202 S in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed Mujtaba Hussain)

,.:{}=az.„„. ._.,., „„=GrT""
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Satyam, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

Assistant Wegistrar
(L.P Sect ion)

©
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ +cSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: .36 fl of 2025/RG/LP D,t,d, 6 C4 /12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Mr. Sarvesh Feria
S/O Raman Kumar

R/O Dina Nagar, Tehsil & District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification , subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

His/her name has been entered undercharacter and antecedents from CID

serial No.JK-1270-2025 in the roll of Advocate maintained by this listry

The renewal/extension of provisional licence/enrollm. must be

sought before the date of expi unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed Mujtaba Hussain)
Registrar Adn}jnistration

No.'7Q/-48 ,f 2025/RG/LP D,t,d, Dq /12/2025 cP (L
Copy
1

2

3.

forwarded to the: -
Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sarvesh Feria, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

rar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

IcqcSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

Rb fB - of 2025/RG/LP Dated :a_ /1 2/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Samriti Jamwal
D/O Jogeshwar Singh
R/O Ward No.49, Near ITBPF Transit Camp Rajput Mohalla, Channi Rama,
Tehsil Bahu, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-1271-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed Mujtaba Hussain)
Registrar Adnanistration

XP. CgI
No:rC>6l–76of 2025/RG/LP D't,d, by /12/2025 w ' WI-

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Samriti Jamwal, Advocate

. .. ... for information and necessary action .

4
5.

6.

7.

Assista IIt #egistrar

\It'’;T'"’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 36 al- ,f2025/RG/LP Dated:Jo _ /12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Shireen Sharma
D/O BaI Krishan Sharma

R/O House No. 50, Sector -1, Pamposh Colony Janipur, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1272-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed Mujtaba Hussain)
Registrar Admjpistration

\'J' ft/
No;lfS-3\+hof 2025/RG/LP Dated: Oh /:/ 2/2025 w - b
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu
the official website
In-charge Library, High Court Wing Jammu/Srinagar for
also keeping record of the same.
Ms. Shireen Sharma, Advocate

. .. ... for information and necessary action.

the next issue of

4’

5. for uploading on

6. information and

7.

Assist/ant
PS

:egistrar
*ction)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

36 S e- of 2025/RG/LP Dated :a_ /1 2/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Mr. Sanjay Kumar
S/O Bodh Raj
R/O Makol, P.O Barnara, Tehsil Sunderbani, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK- 1273-202 S in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

=1 MU?aba Hussain)
strar Admit ion

(Sye
Regi

No:l'bfq\'.yBof 2025/RG/LP Dated: oh /1 2/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association , Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sanjay Kumar, Advocate

. .. ... for information and necessary action.

4
5.

6,

7.

:/
Assist£;f#egist rar

(L.P sI 1)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

.86 C6 – of 2025/RG/LP Dated :W_/1 2/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Taniya Sen
D/O Sanjay Sen
R/O Kuleed, Tehsil & District Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1274-202 S in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless]re absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed Mujtaba Hussain)
Registrar Admipjstration

~.:.,„.'%„.,„_. .„„,., „„=':”r+""r
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kishtwar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association , Kishtwar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Taniya Sen, Advocate

. ..... for information and necessary action.

4
5.

6.

7.

Assistant strar
(L.hP Se

\'



22

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C+e eX

PROVISIONA]
ENROLLMENT

NOTIFICATION

N„ 36£? - ,f2025/RG/LP D,t,d, ay /12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Thinles Angmo
D/O Tsewang Rigzen
R/O Near Patashi Sharnay, Sakti, Tehsil Kharu, District Leh

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been lered under

serial No. JK-1275-2025 in the roll of Advocate maintained by this !gistry

The renewal/extension of provisional licence/enrollment must be

unless the absolute/final enro11ment as ansought before the date of expir'
Advocate is ordered there before.

By Order

(Syed Muj'taba Hussain)
Registrar AdmiRistration

No: ISgS?-Uof 2025/RG/LP Dated: Oh /12/2025

Copy
1

2
3.

4
5.

forwarded to the: -
Principal District and Sessions Judge, Leh.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Leh
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Thinles Angmo, Advocate

. .. ... for information and necessary action .

6.

7

Assisia istrar
(L.P S ion)i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

gcSeS(

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ 36£9 of 2025/RG/LP Dated :a /1 2/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Mr. Umar Bashir
S/O Bashir Ahmed

R/O Berarru Malnai, Tehsil Bhalla, District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1276-2025 in the roll of Advocate maintained by this listry

The renewal/extension of provisional licence/enrollml must be

Mss the absolute/final enrollment as ansought before the date of expi
Advocate is ordered there before

By Order

(Syed Mujtaba Hussain)
Registrar AdmiB,istration

No:tSS6S -?I of 2025/RG/LP Dated: Ok /12/2025 kd ([
Copy
1

2
3.

forwarded to the: -
Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the
Government Gazette
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for
the official website

In-charge Library, High Court Wing Jammu/Srinagar for inf(
also keeping record of the same.
Mr. Umar Bashir, Advocate

. .. ... for information and necessary action.

next issue of

4
5.

6.

£ploading on

'mation and

7

Assista'nt kstrar

(L.P SeeMon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeScSe

R
ENROLLMENT

NOTIFICATION

No: 36 fe of 2025/RG/LP Dated :a /1 2/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Mr. Ummar Sadeeq Kohli
S/O Mohammad Sadeeq Kohli
R/O Village Khari Dharmsal , Tehsil Haveli, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been !red under

serial No.JK-1277-2025 in the roll of Advocate maintained by this listry

The renewal/extension of provisional licence/enrollm mud be

sought before the date of expi unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed Mujtaba Hussain)
Registrar Admir#stration

N,3551340 ,f 2025/RG/LP D,t,d, ay /12/2025 \PJ' GJ/

Copy
1

2
3.

4
5.

forwarded to the: -
Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the
Government Gazette
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ummar Sadeeq Kohli, Advocate

. .. ... for information and necessary action.

lext issue of

lploading on

6.

7.

„,M.&t :egistrar
(L.P S%tion)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeqeSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 3660 of 2025/RG/LP Dated:a /12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Mr. Zain UI Aba
S/O Arshad Hussain Shah
R/O Gursai, Tehsil Mendhar, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

:e = =: 1c==B J=1:= 1 ; ;===27i= t hr: To 1 1 o1fDi d: === :: : : iTt:i=::bbyetiTs ::: ::try under

The renewal/extension ofprovisional licence/enrollment must be

tsought before the date of expi

Advocate is ordered there before

By Order
W

d Mu®a Hussain)
strar AdmipJstration

(Sye
Regi

No: 7£S81-88of 2025/RG/LP D,t,d, Oh /12/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zain UI Aba, Advocate

. ..... for information and necessary action .

4
5.

6.

7.

a
Assis istrar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ff nd eX

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 362,qB of 2025/RG/LP Dated:63 /12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Mr. Amir Shaft Bhat
S/o Mohamad Shafi Bhat
R/o Yangoora Tehsil Lar, District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-1279-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed Mujtaba Hussain)
Registrar Administration

No.'7£„S74?,f 2025/RG/LP D,t,d, 63 /12/2025 \J'
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Bar Association , Ganderbal
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Amir Shafi Bhat, Advocate

. .. ... for information and necessary action.

4:
5.

6.

7.

Assisthnt lst rar
(L.P Section)
G

C
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

346 / ,f 2025/RG/LP Dated :@_ /12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Azra Arshid
D/o Arshid Hussain Itoo

R/o Manchowa Tehsil Yaripora District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1280-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order %;I'
(Syed Mujtaba Hussain)
Registrar AAdministration

N, J 7SS8q'% of 2025/RG/LP D,t,d, &q /12/2025 qpa
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Kulgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Azra Arshid. Advocate

. ..... for information and necessary action .

4
5.

6.

7.

Assist; 'istrar
ction)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 366 ] of 2025/RG/LP Dated : a /12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Mr. Arbaz Khazir
S/o Khazir Mohammad Kralyari
R/o Panditpora Rainawari Tehsil Khanyar District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1281-202 S in the roll of Advocate maintained by this Registry

The renewal/extension of provisional licence/enrollment must be

unless the absolute/final enro11ment as ansought before the date of expi

Advocate is ordered there before

By Order

(Syed Mujtab;Ru£sain)
Registrar Admt itration

No:7£5q}-€by of 2025/RG/LP Dated:

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, J&K High Court Bar Association , Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Arbaz Khazir, Advocate

. .. ... for information and necessary action .

4
5.

6.

7.

„;;*t,hggt;t„.
(L.P Section)\a
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ScIeR

PROVI
ENRO

NOTIFICATION

No: 3663 of 2025/RG/LP Dated :]’_ /12/2025

2025It is hereby notified that vide High Court Order Dated 25.11

Ms. Arizoo Iqbal
D/o Mohammad Iqbal
R/o Manz Mohalla Anchar Soura Tehsil Noor Bagh (Idgah),
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1282-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

,ba HLssain(Syed
Registrar Administration

No: 79boS' lb of 2025/RG/LP Dated: De /f 2/2025 \?
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association , Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Arizoo Iqbal, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

Assist, istrar
(L.P Section)

\N
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

le gcSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 366q of 2025/RG/LP Dated :a_ /1 2/2025

It is hereby notified that vide High Court Order Dated 25.11.

Ms. Adeela Firdous
D/o Firdous Ahmad Shah

R/o Shah-e-Jelan Lane, Budshah Nagar Natipora, Tehsil Cha
Srinagar

has been admitted and enrolled as an Advocate on the rolls of

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1283-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

napora, District

By Order

(Syed
Registrar Administration

No: TR/3-)a of 2025/RG/LP Dated: Ok/12/2025 bHPy

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association , Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Adeela Firdous, Advocate

. .. ... for information and necessary action

4
5.

6.

7.

AssistJit istrar
(L.P Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeRge

V
ENROLLMENT

NOTIFICATION

3G6£ ,f 2025/RG/LP Dated : a /1 2/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Asra Muzaffar
D/o Muzaffar Ahmad Magray
R/o Gilli Kadal, Nowshera, Zoonimar, Tehsil Eidgah, District

has been admitted and enrolled as an Advocate on the rolls of lammu and

Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-1284-2025 in the roll of Advocate maintained by this R gistry

ntThe renewal/extension of provisional licence/enrollme must be

sought before the date of expi unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

Registrar Administration

No:%)I-a of 2025/RG/LP Dated: Ok /72/2025 \P4'
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the

Government Gazette
President, J&K High Court Bar Association , Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Asra Muzaffar, Advocate

. .. ... for information and necessary action .

7

lext issue of

4
5.

6.

q
Assis lstrar

(L.P Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

?If ye ?If

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 34& of 2025/RG/LP Dated :a /12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Aashiyana Bilal
D/o Bilal Ahmad Lone
R/o Gadood Bagh Habba Kadal Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-1285-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed Mm)a Hl !ain)
Registrar Administration

No: ICbyI'N,of 2025/RG/LP Dated: oLi /12/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association , Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aashiyana Bilal, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

Assist£n lstrar
(I.P Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

k +c +e

PROVISI.
ENROLLM

NOTIFICATION

No: 366'7 of 2025/RG/LP Dated: J /1 2/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Mr. Farhat Fayaz
S/o Fayaz Ahmad Dar
R/o Botingoo Sopore Tehsil Dangerpora District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1286-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

tHy(
(Syed Mujtaba HUssain)
Registrar Administration

N,.-7f637' hq ,f 2025/RG/LP D,t,d, oh /12/2025 \PJ'

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Bar Association , Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Farhat Fayaz, Advocate

. ..... for information and necessary action.

4
5.

6.

7.

AssisI iit
(L.P See
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeScSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 36661 of 2025/RG/LP &l /12/2025

20der Dated 25.11

Dated :

It is hereby notified that vide High Court O

Ms. Fozia Mohi U Din
D/o Ghulam Mohi U Din Malik

R/o Gulgam, Tehsil & District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1287-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

!Mba [>\X-
)

ussalll(Syed
Registrar Administration

No:?gGqr-gbof 2025/RG/LP Dated.' oh /12/2025 \dy
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in

Government Gazette
President, District Bar Association , Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Fozia Mohi U Din, Advocate

. ..... for information and necessary action .

the next issue of

4
5.

6.

7.

/i
Assist£nt I&gistrar

(L.P Section)

SH



35

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

TIe TIff(

PROVISII
ENROLLM

INAL
ENT

NOTIFICATION

No: !!>bbc? of 2025/RG/LP Dated : a_ /12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Hakeem Farkhanda Riyaz
D/o Hakeem Riyaz Ali Ismail
R/o Pingalgam, Tehsil Kakapora, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK- 1288-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expIry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed HLss\ain)
Registrar Administration

No:PM- 60 of 2025/RG/LP Dated: Oy /12/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President. District Bar Association . Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Hakeem Farkhanda Riyaz, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

A
Assistgilt ,trar

(L.P Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

icSc +:

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 36% of 2025/RG/LP Dated : oh /1 2/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Mr. Humayun Hamid Wani
S/o Abdul Hamid Wani

R/o Khatirunah, Sonpah Tehsil Beerwah District Budgam

arnrnu

Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-1289-202 S in the roll of Advocate maintained by this Registry

The renewal/extension of provisional licence/enrollment must be

tsought before the date of expi

has been admitted and enrolled as an Advocate on the rolls of and

Advocate is ordered there before

By Order

Registrar Administration

No,7S6el- GO of 2025/RG/LP Dated, DR /f 2/2025 \'a
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Bar Association , Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Humayun Hamid Wani, Advocate

. . . ...for information and necessary action.

4
5.

6.

7.

Assi: istrar
(L.P Section)

\a
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

gcSe qc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 3£l/ of 2025/RG/LP Dated : /1 2/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Ifra Yousuf
D/o Mohd Yousuf Ganie

R/o Old Town Hall Tehsil Shangus, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-1290-2025 in the roll of Advocate maintained by this Registry

The renewal/extension of provisional licence/enrollment must be

sought before the date of expirv unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order tri bOn'NJ
B

(Syed Mujtaba Hugsain)
Registrar Administration

/f2/2025 \JL.N„in>bD -7Gf 2025/RG/LP Dated:

Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association , Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ifra Yousuf, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

9'

tegistrarAssistant
(L.P Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSq

S
ENROLLMENT

NOTIFICATION

No: 3672 of 2025/RG/LP Dated :d_ /1 2/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Iram Syeed
D/o Mohmad Syeed Malik
R/o Khuri Batpora Tehsil D. H Pora, District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1291-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

M nba Hu Jsa}n)(Syed
Registrar Administration

N„Im-ay ,t 2025/RG/LP D,t,d, oh /12/2025 \va'
Copy forwarded to the: .
1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Bar Association , Kulgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Iram Syeed, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

q
:/

AssisthKl}gistrar
(L.P Section)

Apt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeScSc

PROVIS]
ENROLL

NOTIFICATION

No: 3 C,= 3 ’ of 2025/RG/LP Dated :LL /1 2/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Mr. Ishfaq Ahmad Kiloo
S/o Ab Rehman Kiloo
R/o Main Bazaar Tehsil , Doru Shahabad District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1292-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

Mdfaba Hu(Syed
Registrar Administration

No: IgOr.gl,f 2025/RG/LP D,t,d,ak /12/2025 \Pd.

Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association , Anantnag.
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ishfaq Ahmad Kiloo, Advocate

. .. ... for information and necessary action.

6.

7.

Assista€ !gistrar
(L.P Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeScSe

0
ENROLLMENT

NOTIFICATION

No: '3Glq of 2025/RG/LP Dated :d_ /12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Mr. Irfan Fayaz Bhat
S/o Fayaz Ahmad Bhat
R/o Banday Mohalla Tehsil Handwara District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1293-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed
Registrar Administration

NoDgq3 -760,f 2025/RG/LP D,t,d,Dq /12/2025 \p=’'

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Irfan Fayaz Bhat, Advocate

. ..... for information and necessary action.

4
5.

6.

7.

Assist£n !gistrar
(L.P Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeRge

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ z-"'f Dated: dk /12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Mr. Mohammad Au(lib
S/o Abdul Qadeer Mir
R/o Tangdhar Tehsil Karnah District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK- 1294-202 S in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expirv unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed MaTaba Hus\saI
Registrar Admir\istration

No:WWI- 8 of 2025/RG/LP Dated:bq /12/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Bar Association , Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohammad Auqib, Advocate

. ..... for information and necessary action .

4
5.

6,

7.

Assis ist rar

(L.P Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: tg€>' 1 b of 2025/RG/LP Dated : a /1 2/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Mumtaza Akhter
D/o Mohammad Sideeq Bhat
R/o Gundipora Berigam Tehsil Devsar, District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-1295-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

MI;3Taba Hussain)(Syed
Registrar ,'\dministration

No: in,q- tb of 2025/RG/LP D,t,d,ok /12/2025 bFA
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Bar Association , Kulgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mumtaza Akhter, Advocate

. .. ... for information and necessary action.

4
5. lding on

6,

7.

7

Assis£ant“Regist rar
ecti
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

lee Se

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ & Dated: oIl /12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Mr. Nadeem Aijaz Lone
S/o Aijaz Ahmad Lone
R/o Bag-e-Rehmat Udipora, Tehsil Langate, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1296-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed MI lba Hu£sain)
Registrar Administration

No?£7l}-.Lqof 2025/RG/LP Dated:a q /12/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette .

4. President, District Bar Association, Kupwara.
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for

the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nadeem Aijaz lone, Advocate

. .. ... for information and necessary action.

lploading on

6.

7.

[:*.ntAssis rar
ection)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

]eRS(

0
ENROLLMENT

NOTIFICATION

No: 367 02 of 2025/RG/LP Dated:oII /12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Nadiya Mushtaq
D/o Mushtaq Ahmad Ganai
R/o Pomposh Colony Locktipora Hafizabad, Tehsil Bijbehara, District
Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1297-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

IS Iain)(Syed
Registrar Administration

\./A.

&lujtab£

No.7£F:P£3jof 2025/RG/LP Dated:aH /12/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Bar Association , Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for informqtion and
also keeping record of the same.
Ms. Nadiya Mushtaq, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

'/
Assist£ilt It}gistrar

tion)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: ,,eA ' ( q of 2025/RG/LP Dated :n /12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Najla Nabi Shah
D/o Ghulam Nabi Shah

R/o Syed Colony, Habak Zakura Crissing Tehsil North, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK- 1298-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an_

Advocate is ordered there before

By Order

tVlu'Ma Hui(Syed
Registrar Administration

NonQRIeqof 2025/RG/LP Dated: D R /12/2025 N\?)
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Najla Nabi Shah, Advocate

. . . . ..for information and necessary action.

4
5.

6.

7.

Assisth-nt istrar
(L.P Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeRIe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: B 6 &O - of 2025/RG/LP Dated :a /1 2/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Parveena Amin
D/o Mohmad Amin Najar
R/o Repora Tehsil Lar, District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1299-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed Mu;taba l+ussain)
Registrar Administration

NoRMr>f 2025/RG/LP Dated: vg /12/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Bar Association , Ganderbal
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Parveena Amin, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

Assist. istrar
ction)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeScSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Bd 61 1 of 2025/RG/LP Dated: a_ /12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Sadiya Sajad
D/o Sajad Ahmad Kar
R/o Mominabad Noorbagh Tehsil Sopore District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1300-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
saPXtrS

(Syed I\4aJ"taba Hugsain)
Registrar Administration

NongTq8<Gf 2025/RG/LP Dated: OK /1 2/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Bar Association , Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sadiya Sajad, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

Assist£nt istrar
(L.P.Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

TIe ?leg(

0
ENROLLMENT

NOTIFICATION

No: 34 ab of 2025/RG/LP Dated :a_ /12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Samar Aijaz
D/o Aijaz Ahmad Ahanger
R/o Khanabal Bazar Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1301-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed M Ma
Registrar Administration

(\,J.
No.-of 2025/RG/LP Dated:O L( /12/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Samar Aijaz, Advocate

. . ....for information and necessary action.

4

5.

6.

7.

Assist£q !gistra r
(L.P Se&ion)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

feVeR

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 36 83 of 2025/RG/LP Dated :n /1 2/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Subreena Jan
D/o Muneer Ahmad Bhat
R/o Viddy Tehsil Srigufwara District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1302-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Sye
Registrar Administration

N,nSW>'1-7} ,f 2025/RG/LP D,t,d,ok /12/2025 qFA '
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Subreena Jan, Advocate

. .. ... for information and necessary action .

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

eX RIc

PROVI
ENRO

NOTIFICATION

No: 36Q q of 2025/RG/LP Dated :n /12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Mr. Sheikh Saqib Showkat
S/o Sheikh Showkat Ahmad
R/o Sheikh Mohallah Saloora Tehsil & District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1303-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

Mlataba Hlls£ain(Syed
Registrar Administration

\).No:Y2EZ!'f 2025/RG/LP _
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Bar Association. Ganderbal

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sheikh Saqib Showkat, Advocate

. .. ... for information and necessary action.

a}.

5.

6.

7.

Assist: ’ar
(L

\N
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + R

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 36 Bf of 2025/RG/LP Dated:LL /1 2/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Mr. Shafat Ali Mir
S/o Mohd Yousuf Mir
R/o Rakh Shalina Tehsil B. K. Pora, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-1305-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed Mujtaba
Registrar Administration

No:r£ze@of 2025/RG/LP Dated:oy /12/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shafat Ali Mir, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

„;.*hE*.„.
(L.P Section)

t
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Se leSt

PROVISIONAL
ENROLLMENT

NOTIFICATION

13 6 Og; ,f 2025/RG/LP Dated :W_ /1 2/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Seerat Ishfaq
D/o Ishfaq Ahmad
R/o Rawathpora Baghat Barzulla, Tehsil Chanapora, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-1306-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed Nnaba Iain
Registrar Administration

NoD5."M£of 2025/RG/LP Dated: o U /12/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Seerat Ishfaq, Advocate

. ..... for information and necessary action.

4
5.

6.

7.

Assistal ,trar
(L.P Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

geTIf ye

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: g£ 33 of 2025/RG/LP Dated:a /12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Sabiya Parveen
D/o Abdul Gani Sheikh

Wo Balapora, Tehsil Khansahib, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1304-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
\,f

(Syed Mtijtaba HUssain)
Registrar Administration

\-J
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sabiya Parveen, Advocate

. ..... for information and necessary action.

SEtNo.' 1 fc>?? 2025/RG/LP Dated: 83 /12/2025

4
5.

6.

7.

Assist. lstrar
(L.P Section)

Sv e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

je ]cSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

968 / of2025/RG/LP D,t,d,W_/12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Mr. Samreen Raza

D/o Khadam Hussain Mangral
R/o Nambla Uri, Tehsil Uri, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1307-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an_

Advocate is ordered there before

By Order

lba(Syel
Registrar Administration

Noa9%-Ba3of 2025/RG/LP Dated:6 k /12/2025 \d '

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Bar Association. Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Samreen Raza, Advocate

. ..... for information and necessary action .

4
5.

6.

7.

Assis' istrar
(L.P Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Seese

NOTIFICATION

No: tWa Dated:W_ /12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Mr. Suhaib Shaft Tantray
S/o Mohd Shafi Tantray
R/o Parray Pora Baghat, Tehsil Chanapora, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1309-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed :ujtab: us'sain
Registrar Administration

NoDSBoY-Ollof 2025/RG/LP Dated: Oh /12/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Suhaib Shafi Tantray, Advocate

. ..... for information and necessary action.

q

4
5.

6.

7.

Assista4lt Rl rar
(L.P See
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeRIe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 3 6 aq of 2025/RG/LP Dated : LL /1 2/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Sheeba Bano
D/o Gh Qadir Dar
R/o Dawar Tehsil Gurez, District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK- 1308-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

Mr
(Syed Mu3jtaba .ussain)
Registrar Administration

Non ca/2- ri of 2025/RG/LP D,t,d,C>q /12/2025 NP
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sheeba Bano, Advocate

. ..... for information and necessary actio

4
5.

6.

7.

A*
(L.P Section)



57

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Seqe ]q

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: BAzt O of 2025/RG/LP D,t,d:Oy /12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Mr. Sheikh Fahad Rasool
S/o Sheikh Basharat Rasool

R/o Lane-5, Sector B Gulshanabad Zakoora, Tehsil North, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1310-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
a

:uj~taba H(Syel
Registrar Administration

q
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sheikh Fahad Rasool, Advocate

. ..... for information and necessary action.

14
No:lSWof 2025/RG/LP Dated: OII /12/2025

2. Secretary, Bar Council of India, New Delhi

r/a

4
5.

6.

7.

Assist£ IIt degistrar
(L.P Section)

L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Seesc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 1369 ( ,f2025/RG/LP Dated :LL /1 2/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Mr. Suhail Farooq
S/o Farooq Ahmad Dar
R/o Laam Nishat, Tehsil Khanyar, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from OID. His/her name has been entered under

serial No. JK-1311-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

a Mlitaba Hllslsain)(Sye
Registrar Administration

NoRa)Q36f 2025/RG/LP Dated:Oh /12/2025 EVA'
Copy forwarded to the:
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, J&K High Court Bar Association1 Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

In-charge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Suhail Farooq, Advocate

. .. ... for information and necessary action.

4
5.

6.

7

Assistant I&gistrar
ction
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeRIe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Bbq A of 2025/RG/LP Dated:@ /12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Mr. Sajid Nabi Bhat
S/o Gulam Nabi Bhat
R/o Kulangam Astan Mohallah Tehsil Handwara, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1312-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

rd*-
Hussain)Mujtaba(Syed

Registrar Administration

No:]£Q37J[

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

In-charge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sajid Nabi Bhat, Advocate

. .. ... for information and necessary action.

bf 2025/RG/LP Dated: vR /12/2025 NHs '

4
5.

6.

7.

a
a

AssisIan !gistrar
ection)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

gcSe je

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ B6 q3 ,f2025/RG/LP Dated:O { /12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Shaista Akhter
D/o Mohammad Yousuf Itoo

R/o Nowgam Shahabad Varinag Tehsil Shahabad Bala, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1313-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order a,(
(Syed Mijtaba Hussain)
Registrar Administration

NoDgBkf-s->of 2025/RG/LP Dated:OLI /12/2025 \\-I
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shaista Akhter, Advocate

. ..... for information and necessary action.

4
5.

6.

7.

A, legistrar
tion)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ SeSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Bbq ? of 2025/RG/LP Dated: a /12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Mr. Saqib Ellahi Azad
S/O Ghulam Nabi Dar
R/O Khanpora, Tehsil & District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-13 14-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed &€hba
Registja_r Administration

\’a.
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Saqib Ellahi Azad, Advocate

. ..... for information and necessary action.

No:?£8q3-q$2025/RG/LP D,t,d,D h /12/2025

Hussain)

4
5.

6.

7.

Assisd ilt strar

\? (hP s“ti'")
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

RSc qe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 36 qf of 2025/RG/LP Dated :b /1 2/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Tabasum Gul
D/o Gh Mohammad Ganie

R/o Ham(line Colony Zaintrag Khrew, Tehsil Pampore District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK- 13 15-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

-uitaba ussain
strar Administration
b'

(Sye
Regi

No?gM)f 2025/RG/LP Dated: &q /12/2025

Copy forwarded to the:
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette .
President, District Bar Association. Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tabasum GuI, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

Assis£int Begistrar
P Section)

\N.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

RSeSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 36 gz of 2025/RG/LP Dated :n /1 2/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Tahira Zenib
D/o Mohammad Idrees Khan
R/o Kandi Payeen Tangdhar Tehsil Karnah District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-13 16-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syel
Registrar Administration

No7C8 (?-Id ,f 2025/RG/LP D,f,d.. MI /12/2025 N”
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tahira Zenib, Advocate

. ..... for information and necessary action.

4
5.

6.

7.

Ass 'ar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

gcSe WR

PROVISIONAL
ENROLLMENT

NOTIFICATION

N o : r $ 4 g 7 o f 2 0 2 5 / R G / L P D a t e d : a / 1 2 / 2 0 2 5

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Tabasum Maqbool
D/o Mohd Maqbool Khan
R/o Shatigam Rajwar Khan Mohalla Tehsil Zachaldara District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-131 7-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed
Registrar Administration

\'JNoi sandy of 2025/RG/LP

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tabasum Maqbool, Advocate

. .. ... for information and necessary action.

Dated:aV /1 2/2025

4
5.

6.

7.

Assisthnt -istrar
(L.P Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

feVeR

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: B UgA of 2025/RG/LP Dated:]a _ /12/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Uzma Hassan

D/o Gh Hassan Laway
R/o Batapora Tehsil Hazratbal, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-13 18-202 S in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed MIBaba HhSSbin)
Regjstrar Administration

N®£88£-9ZDt 2025/RG/LP D,t,d% /i2/2025 b.-i -

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Uzma Hassan, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

Assislant Wegistrar
'ction)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

$C +g +C

PROVI
ENRO

NOTIFICATION

of 2025/RG/LP Dated :@_ /1 2/2025

It is hereby notified that vide High Court Order Dated 25.11.2025

Ms. Zahara
D/o Mohammad Hussain

R/o Pugoo Silmoo, Tehsil & District Kargil

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned - University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1319-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

r\d
(Syed ussain

By Order

Registrar Administration

No7ab6oof 2025/RG/LP Dated:Ok /12/2025 b\rJ') '

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kargil.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Bar Association, Kargil.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Zahara, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

K

A;;ik£**„,.
(L.P Section)
\'


